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SHRI HI A BA. U: 1 hope ther j 
no ort of private communication b t-

11 th Planning Mini ter and the pri-
tor. But if th re i any privat 

ommunicatioo, I think, b hould not 
c n e l it. from the Hou. . (111terruptitons) 
Privat conver ation or privat communi-
cati -mad privately with lb , private 
sc tor-sh uld b mad available. I bop 
that can be done. 

w, ab ut Public s ctor, I wish to ay 
tbi 

Bu u, you can tomorrow. 

18.56 h . 

B . IN S AD IS RY C IMIIT 
hirtyeighth Report 

present the Thirty~ 
Bu ine s Ad isory 

18.57 Im. 

M 0 PROM R JY BHA 

R RY: ir, I have report 
th llo ing me sage · rec ived from the 
e retary-Gcneral of R'ajya Sabb :-

(i) 'In accordance with the provi-
si ns rul 11 J of the Rule of Pr ~ 

cedt and duct f Bu ine in th 
ajy· , bha, I am directed t enclo e 
co y of th nti-l-{ija king ill, J 982. 

which ha been pas ed by th Rajya 
abha at it sitting held oi11 the 2nd 
ovember 1982." 

ii) " n accordance with the provi-
i n of rule 111 of th Rule of Pro-

cedur and onduct o Bu in ill the 
ajya bha, I am directed 1 enclo e 

a copy of th uppre ion f Unlawful 
Act again t afety of ivil Aviation 
Bill 19 which has n passed by 
th Rajya abha at its itting held on 
th 2nd ovembe , 1982.' 

BILL A PA SED BY RA1JYA SABHA 

~E R RY: ir, I lay on ~e TabJe 
of the House th followin Bills, as pas ed 
by Rajya abha: -

(l) Tbe 

l-) The 
A ts again t 
Hill, 1982. 

18.58 hrs. 

nti-Hija king Bill, 1982. 

uppr s ion of Unlawful 
afety of iv:il Aviation 

PAP R LAID ON TH TABLE 

Notificati n under u toms Act, 1962. 

MR . D PU Y P KER: .... ~Now, Shri 
J anardhuna Pooja1 y-Papers to be laid. 

SHRl A. N 'L OHl HADASAN 
N DAR (Trivandrum): ir, the offee 
0 rower of KernJa are already facing .so ' 
m ny problem about which Memb~rs of 
Parliament r m Kerala , including me, 
have brought alJ the facts befo e · i.his 
Hou e e.veral time earlier. Members of 
Parliament from Kerala and also the Gov-
ernment of Kerala ... 

MR. EPtITY SP A R: You are 
op o ing this ..... 

HRJ A. E LALOHITHA A AN 
DAR : . . ba e 1'.cen pleading with the 

overnment for th relaxation of 
exp rt duty and decrease in export duty. 
But I am really astonished to note that 
Government i increasing thi export duty. 
Ther fore, thi will further contribute to 
th i ting grave problems faced by the 
offe growers. I think e en the Mini ter, 

Mr. J nardhana Po jary, coming from 
the Mangalore Region ·of Karnataka, is 
aware of these problem . I don't know h w 
he i bringing u h increa e. I am oppo -
ing thi in rea in th e port duty and 
I am oppo ing hi laying of tbi Paper 
on the Table of the House. - . 

MR. DEPU Y PE KER: Committee 
on Sub rdinale Legi Iation ill their Twelfth 
Report ( iftb k abha) had recommen-
d d that N tifications making chan ' ill 
e port duties maj r chan&es in procedu~ 


